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1 together with the Auditors' Report on
the Accounts and th, comments of the
Comptroller and Auditor General of
India thereoff.

(b) Statement by Government ac-
cepting the above Report.

(i1) Statement (in English and Hindi)
giving reasons for the delay-in laying
the Report mentioned at 1(a) above.
[Placed in Library. See No. LT—
6062183 for (i) and (ii).]

I. Report and Accounts (1981-82) of
the Cement Research Institute of
India, New Delhi and related papers.

Il. Corrigendum to Accounts (1980-
81) of the Khadi and Village Industries
Commission, Bombay.

SHRI. VIRBHADRA SINGH; Sir, I
also beg to lay on the Table a copy each
(in English and Hindi) of the following
papers: —

(1) (a) Annual Report and Accounts
of the Cement Research Institute of
India, New Delhi, for the year 1981-82,
and the Auditors' Report on the
Accounts together with a statement by
Government accepting the Report.

(b) Statement (in English and Hindi)
giving reasons for delay in laying the
document mentioned at (i) (a) above.

[Placed in Library. See No. LT-
6060/83 for (a) and (b)].

(ii) Corrigendum to Annual Ac-
counts of the Khadi and Village
Industries Commission, Bombay, for
the year 1980-81, laid on the Table on
the 6th May, 1982. [Placed in Library.
See No. LT-6061/83.]

REPORT OF THE COMMITTEE
ON PETITIONS

SHRI RAMANAND YADAV
(Bihar): Sir, I beg to present the Seventy-
fifth Report of the Committee on the
Petition signed by Sqn. Ldr. S. S. Rajan
(Retd.) and two others
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praying for grant of pro-rata pension to
ex-Air Force pilots absorbed in Air India.

RE. STATEMENT ON ASSAM
SITUATION

SHRI LAL K. ADVANI (Madhya
Pradesh): Sir, today's List of Business
mentions that Shri P. C. Sethi is to maEfe
a statement on Assam. It had been agreed
th, other day' that we would have a full-
filedged discussion on it...

MR. DEPUTY CHAIRMAN?!' Yes.

SHRI LAL K. ADVXNI... .either on
a 'No date Yet Named Motion' or
on a motion moved by the Home Min
ister himself that the situation in
Assam be taken into consideration. As
it is listed, it would appear that we
would be entitled only to seek a few
clarifications and there would be no
debate. !

MR. DEPUTY CHAIRMAN: No, four
hours' time is already allotted.

SHRI LAL K. ADVANI: What is fo be
the shape of the debate?

MR. DEPUTY CHAIRMAN: We will
call party-wise.

SHRI LAL K. ADVANI: Is it a Short
Duration Discussion? If it is a Short
Duration Discussion.. .

MR. DEPUTY CHAIRMAN: Almost
the same thing. Four hours have been
allotted.

SHRI LAL K. ADVANI: The second
aspect is, so far as Assam is concerned,
even though th, Minister of Home Affairs
would be here, it would be more
important—still more important in the
context of tKe replies that we heard day
before yesterday from the Minister of
Railways—that  Shri  Ghani  Khan
Chaudhuri, b, also present during that
debate. Thi is very important, h, was on,
of the main actors in the entire farce and
tragedy that was' enacted in Assam.
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SHRI SYED SIBTEY RAZI (Uttar
Pradesh) r No, Sir. I take strong ex-
ception to this.

(Interruptions)

MR. DEPUTY CHAIRMAN: Reserve
these observations for that time.

SHRI LAL K. ADVANI; Because it is
12 o'clock. We give notice to the
Government and Mr. Ghani Khan
Chaudhuri... (Interruptions)

SHR1 SYED SIBTEY RAZI; I don't
understand him. Why Shri Ghani "Khan
Chaudhuri  be here?

SHRI LAL K. ADVANI: Mr. Ghani
Khan Chaudhuri wa, to make a statement
on the railway accident. Now I find Mr.
Jaffar Sharief has been sent instead. I
would have requested Mr. Chaudhuri
personally if he had been present. Now I
request th, Leader of the House to convey
this and to ensure that Mr. Ghani Khan
Chaudhuri is present during Assam
debate.

SHRI SYED SIBTEY RAZI: No, why
Ghani Khan Chaudhuri?

SHRI LAL K. ADVANI: Sir, you
know, it ha, happened in the other House
when...

MR. DEPUTY CHAIRMAN: All this
can be taken up at four o'clock.

SHRI LAL K. ADVANI; It i, there-
fore. ..

SHRI SYED SIBTEY RAZI; I think it
is not proper... (Interruptions)

MR. DEPUTY CHAIRMAN: Why
say all these things? Whatever you
want to say, say at the time of the
discussion ___(Interruptions)
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THE LEADER OF THE HOUSE
(SHRI PRANAB KUMAR MUKHER
JEE) : Sir, I would just like to men
tion one point ¢ about what Mr.
Advani  has mentioned. The
normal practice is, if any Member wants
to raise anything in respect of the conduct
of any particular Minister, then he should
normally give notice to the Chair and a
copy of that notice, with whatever points
he wants to mention, is communicate” t§,
the Minister concerned so that the
Minister can react to it. But, in respect of
the discussion on Assam, simply because
Mr. Ghani Khan Chaudhuri was Present
at the time of the campaign, that does not
involve him in any manner in regard to
the discussion on Assam. Nor has he any
constitutional responsibility nor anything'
fn the matter. So, I cannot accept the
position that the Railway Minister will
remain present in connection with the
discussion on Assam. If any hon. Member
wants to raise any point in respect of his
involvement in any manner, he will have
to give notice in due course. Apart from
that, th, problem is that at that particular
time in the other House there will be a
discussion on the railways.

SHRI LAL K. ADVANI; That is only a
suggestion that the discussion would be
proper and meaningful if he i there. We
can certainly give notice; we would like
to give notice against him. But this is a
discussion in which there is no formal
motion; this is a discussion on the basis of
a statement which is made.



231  Re. Non-payment of

SHRI PRANAB KUMAR MUKHERIJEE;
Mr. Advani, you will agre, with me that I
cannot create a~new precedent. If you demand
that during the discussion on Assam th, Prime
Minister should remain present or the Leader of
the House remain present, that one can
understand. But we cannot accept the position
that the Railway Minister will remain present or
the Petroleum Minister will remain present.

SHRI LAL K. ADVANI: I entirely agree."
But you will appreciate that without a
precedent, in' the course of the railway
debate—th, railway budget was being
debated—he made that persona] statement. It
is because of that situation... (Interruptions)
>:R1

SHRI SYED SIBTEY RAZI: You are
raising an irrelevant thing. (Interruptions) .

MR. DEPUTY CHAIRMAN: Please
reserve your observations for the discussion ...
(Interruptions)... 1T don't allow. Thig is
irrelevant debate.

SHRI1 DINESH GOSWAMI (Assam). Sir,...
(Interruptions)

MR. DEPUTY CHAIRMAN; No, please.
No notice is given.

SHRI DINESH GOSWAMI; I am siring
fiTrtice.

MR. DEPUTY CHAIRMAN: But you
should have given notice earlier instead of
getting up at this time.

REFERENCE TO THE NON-PAY-
MENT OF ARREARS TO SUGAR-
CANE GROWERS

St ww gwEw (3w
NaW) : IHWTT wEEw, @ ZW
¥ % e wara e feamt v
qFET § AT TN AT FE FEA
HUETE AT S & gror e
& AT @ 2. (emadia)

=t gawamfx AT T8
T 1 W g K ouw e ey

[ RAJYA SABHA ] arrears to sugareane

232
Growers

7 geue wx frar ) gaer o 3ea
AR A A i e
qmE, ar A1 9% # |

sff gumamfa @ g fFase @
q#1 & AT wrow 3 & fAd @3 @
foraee Aifex Afsd, @ T o4
oA T

st Trq Atw gwan : faar oar
afem 781 @9 gur 1 7 R wmE
FEAT WEAT § & T 9T 97 oW
g .. (WINR) wHT AT I
T Froor. . . (=mEuw) fagme ¥ faamei
qv a¥r faufe =ré g€ & w8
AT qAT AT TEE | IAT FACAGAT
ATEr 2 Wi AT FgAr oF # oA
FATET BF T @ | AT 7 A F
20,25 9THT 97 GAT AFC TAF
freft @@ = 2. .. (=@EwW)

A H T F AT W A%
1 HFT AN FHTT  HANT 97 3
gr Z 1 T faewew frafy
MEFGIT # AT AT WE@T A
wr # 1 fad & amd A3 o
AT g 5 o & Wew ¥ oAAw W
Fm #rfaa, ., (=aa)

ft wRAm  @Em W (weg
SAW) : AT AF ATAE F oA qq7 2
ATHEC F FA AT TAFT AAFI
ey wifqs #47 J@0 fFar &

ot gamds arcan aEa (faae)
TEE qF q9A ¥ IAT T 90H
FA F | (2a7arm)



